dl TEM NO. 19 COURT NO. 10 SECTI ON XI
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Givil Appeal No(s). 9121-9122/2014

CHHANNU LAL( SI NCE DECEASED) THR LRS & ORS Appel | ant (s)
VERSUS
LAXM NARAI N( SI NCE DECEASED) THR LRS & ORS Respondent (s)

(office report on default)
Date : 07/02/ 2017 These appeals were called on for hearing today.
CORAM :
HON&#39; BLE MR. JUSTI CE ARUN M SHRA
[ I N CHAMBER]
For Appellant(s)
M. Lakshm Raman Si ngh, Adv. (Not present)

For Respondent (s)

The Court made the follow ng
ORDER
None present on behal f of the appellants.
As a last opportunity, |earned counsel for the

t he

t he

appel I ants is grant ed three weeks&#39; time to cure
defects in t he application for substitution and t he
application for substituted service on behal f of
proposed | egal representatives of deceased r espondent
No. 2, as poi nt ed out by t he Regi stry. Lear ned counse
for the appellants is also directed to file application
for substituted service to serve t he unserved
respondent Nos. 1,3,4 and 5 within the stipulated tine,
failing whi ch t he civil appeal s, as agai nst t he
af ore- nent i oned respondents shal | st and di smi ssed,
wi t hout further reference to the Court.
[ SUMAN JAI N| [ SUKHBI R PAUL KAUR]

COURT MASTER A R-CUMP.S

(Signed order is placed on the file)
I N THE SUPREME COURT OF | NDI A
ClvIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NOCS. 9121-9122 OF 2014
CHHANNU LAL ( SI NCE DECEASED) THROUCH
L. Rs AND OTHERS Appel | ant(s)

Ver sus
LAXM NARAI N (SI NCE DECEASED) THROUGH
L. Rs AND OTHERS Respondent (s)
ORDER

None present on behal f of the appellants.
As a last opportunity, |earned counsel for the
appel I ants is grant ed three weeks&#39; time to cure
defects in t he application for substitution and t he
application for substituted service on behal f of
proposed | egal representatives of deceased r espondent
No. 2, as poi nt ed out by t he Regi stry. Lear ned counse

for the appellants is also directed to file application

for substituted service to serve the unserved
respondent Nos. 1,3,4 and 5 within the stipulated tine,
failing whi ch t he civil appeal s, as agai nst t he
af or e- nent i oned respondent s shal | st and di smi ssed,
without further reference to the Court.

(ARUN M SHRA)
New Del hi ,
February 07, 2017



